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MR, CHAIRMAN: I am not go- 
ing to call the Prime Minister . I 
am not going to waste the time of 
the House like that. Now I am 
going to call the next item of Dusi- 
ness.    (Interruptions). 

SHRI DIPEN GHOSH: Sir, in 
our meeting with you I made it 
very clear... (Interuptwnsns), 

[The Deputy Chairman in the 
Chair], 

NAGALAND UNIVERSITY BILL, 
1989 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF EDUCA- 
TION IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP- 
MENT (SHRI L. P. SHAHI): I 
beg to move: 

"That the Bill to establish and 
incorporate a teaching and affi- 
liating University in the State of 
Nagaland and to provide for 
matters connected therewith or 
incidental thereto, be takenonto 
consideration.' 
Madam, today we are fulfilling 

a commitment made by the Prime 
Minister ... (Interruptions) .. .to 
the people of Nagaland when he 
laid the foundation stone for this 
University in 1987 . . . (Interrup- 
tions) . 

THE DEPUTY CHAIRMAN: I 
cannot give a ruling over the rul- 
ing of the Chairman, Please do 
not destroy Rajya Sabha makes 
.   .   .   (Interruptions), 

SHRI L, P. SHAHI: The Prime 
Minister, in his speech during 
the foundation laying ceremony 
had rightly stated that every uni- 
versity is a major step forward for 
a State and this University at 
Lumami represents a major step 
forward not just for Nagaland or 
the North-East but for the whole 
country ... (Interruptions). We 
hope that the establishment of a 
new University would mark a sig- 

nificant phase in the development 
of the State of Nagaland and the 
entire North-Eastern region ... 
(Interruptions). We also hope 
that this University will, in the 
course of time, become a Centre 
of excellence and contribute to the 
development and manpower requi- 
rements of the State ... (Inter- 
ruptions) , 

I would like to inform the hon. 
Members that the higher educa- 
tion needs of Nagaland are presen- 
tly being served by the North 
Eastern Hill University which Has 
jurisdiction over the State ... 
(Interruptions). The Kohima cam- 
pus of the NEHU has four Depart- 
ments offering post-graduate cour- 
ses ... (Interruptions). The NEHU 
has also established an Institute 
of Agricultural Sciences at Med- 
ziphema which was upgraded into 
a School a few years back... (In. 
terruptions). This Institute was 
started to meet the manpower re- 
quirements in the field of agricul- 
ture in the North-Eastern region 
... (Interruptions). Nagaland has 
about 19 colleges which are affi- 
liatied to the NEHU having a total 
enrolment of about 6,000 students 
.. (Interruptions). However, this 
arrangement has not been able to 
meet the expectations and aspira- 
tions of the people of Nagaland 
who have been continuously press- 
ing for a separate University... 
(Interruptions) 

It is proposed that the Nagaland 
University will be a teaching-cum- 
affiliatlng University with juris- 
diction over the entire State and 
with headquarters at Lumami... 
(Interruptions). The University 
would have an all-India character 
and enrol students and teachers 
from the entire country. The 
University will be innovative and 
non-traditional in character and 
will focus on subjects related to 
more practical, productive and 
skill oriented aspects and is expec- 
ted to play a crucial role in deve- 
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loping the human resources for the 
diverse and multi-farious develop- 
mental needs of the State. It 
would introduce application-orien- 
ted courses to suit the needs of 
the society and economy of Naga- 
land; promote inter-disciplinary 
research and studies; and use mod- 
ern communications technology in 
imparting instructions ... (Inter- 
ruptions). Continuing education 
and extension services would be 
essential components of the pro- 
grammes and activities of the Uni- 
versity ... (Interruptions). The 
University would also pursue the 
broad objectives of the National 
Policy on Education—1986... (In- 
terruptions) . The powers, func- 
tions and the structure of the Uni- 
versity would be by and large the 
same as in other Central Universi- 
ties. The President of India will 
be the Visitor of the University. 
The officers of the University will 
include a Chancellor, a Vice-Chan- 
cellor, a Pro-Vice-Chancellor, 
Deans, Registrar and Finance 
Officer. (Interruptions). The Au- 
thorities of the University would 
be the Court, the Executive Coun- 
cil, the Academic Council, the 
Planning Board, the Finance 
Committee and the Board of 
Schools. We also propose to as- 
sociate the Governor of Nagaland 
as the Chief Rector of the Univer- 
sity. (Interruptions). 

As in the case of newly estab- 
lished universities, the first Chan- 
cellor, the Vice-Chancellor, the 
Registrar and the Finance Officer 
shall be appointed by the Visitor. 
The Visitor would also constitute 
the first Court, the Academic Co- 
uncil, the Executive Council, the 
Planning Board and the Finance 
Committee.   (Interruptions). 

With the establishment of the 
Nagaland University the jurisidc- 
tion.of the NEHU shall cease over 
ihe State of Nagaland. 

I do hope that the establishment 
of a Central University in Naga- 

land will fulfil the aspirations of 
the people of Nagaland and that 
the University will, as envisaged 
by our Prime Minister, inculcate 
the best values of science and tech- 
nology and modern development 
while keeping alive everything 
that is good in our traditions and 
in our heritage. I am sure that 
Members from all sections of the 
House will support this measure 
whole-heartedly.   (Inttrruptions). 

With these words, I move that 
the Nagaland University Bill, 1989, 
may be taken into consideration. 
(Interruptions). 

The question was proposed, 
THE DEPUTY CHAIRMAN: 

Shri R. K- Poddar. (Interruptions) 
We are discussing Nagaland Uni- 
versity Bill, 1989. Do you want 
to speak on this Bill or not? 

SHRI M. S. GURUPADAS- 
WAMY (Karnataka): Before this 
please listen to me. 

THE DEPUTY CHAIRMAN: 
I will not listen to you. If Mr. 
Poddar wants to speak on the Bill 
(Interruptions). I am sorry, I 
cannot listen to you. We are doing 
business. (Interruptions). You de- 
fied the Chair. You came in the 
well. (Interruptions). Mr. Chair- 
man has already called the Naga- 
land University Bill. I have asked 
Mr. Poddar to speak specifically on 
the Bill. 

SHRI M. S. GURUPADAS- 
WAMY: Before that I want to 
make a submission. 

SHRI DIPEN GHOSH (West 
Bengal): You please hear the Lea- 
der of the Opposition. 

THE DEPUTY CHAIRMAN: 
We have been hearing the opposi- 
tion leaders in the last 45 minutes. 
(Interruptions). Please leave the 
mike. Do not destroy the property 
of the Parliament. Please sit 
down. (Interruptions). No, no. 
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SHRI M, S. GURUPADAS- 
WAMY: Whether you like it or 
not I say this on behalf of the Op- 
position that the Bofors gun deal 
issue is so important. We are not 
against discussion. We are for dis- 
cussion on Bofors but we wanted 
the Prime Minister to come and 
explain the position. 

The view of the fact that, the 
Chair is stubborn and obdurate, in 
view of the .fact that the Govern- 
ment is stubborn and obdurate; we 
walk out in protest. 

(At this stage some hon. Mem- 
bers left the Chamber) 

SHRI KHYOMO LOTHA (Na- 
galand) : Madam Deputy Chair- 
man; I rise to speak and support 
the Nagaland University Bill, 1989- 

SHRI SUBRAMANIAN SWA- 
MY (Uttar Pradesh): What about 
the notice of my motion? 

THE DEPUTY CHAIRMAN: 
The Chairman will take a decision 
on it. We have a Business Advi- 
sory Committte. It will take a 
decision and we will let you know 
about it. 

SHRI KHYOMO LOTHA: I 
would have been happier if the 
Opposition Members were also 
present.I say this because many of 
our national leaders have a very 
poor knowledge about the North- 
Eastern region. I remember way 
back in 1978 when I had met the 
then Home Minister, he did not 
know where Nagaland was. So on 
occasions like this when we are 
discussing the Bill as introduced 
today, our Opposition leaders who 
are so much concerned about the 
nation and yet many of whom do 
not know about their own people 
in the far flung areas, in the back- 
ward regions, about the scheduled 
castes and scheduled tribes, their 
problems and difficulties, would 
also have benefited much and it 
would have been better had they 

also remained here to support this 
Bill. 

In Nagaland, after many years 
of insurgency, now peace and tran- 
quility has come to stay. And 
during this period of peace and 
tranquillity, the Naga people are 
striving very hard to achieve lite- 
racy which has now crossed the 50 
per cent mark in the State and 
they are working very hard in the 
field of higher education. 

A century ago, the missionaries 
from abroad had introduced edu- 
cation in the State during the Bri- 
tish regime. But during the Se- 
cond World War, when the entire 
North-East, and especially Naga- 
land, was affected, the effort in the 
field of education was once again 
thwarted. After Independence, 
once again the insurgency started 
in Nagaland and education was 
again disturbed. A few schools 
which were opened at district 
headquarters were also disturbed 
and many able-bodied young peo- 
ple had to, under compulsion, join 
insurgency and give up their edu- 
cation. It was only after 1964 when 
the peace accord was signed and 
the State of Nagaland was usher- 
ed in that the real progress in 
the field of education started. To. 
day we are very happy to say that 
there are more than 600 schools 
and many more colleges. 

We do not have any script of 
our own in Nagaland because the 
saying goes that in the days past 
when our forefathers had a cer- 
tain script, it was written on the 
skin of an animal. Before this 
could be passed on to the next 
generation, a dog came and ate 
away the skin on which the script 
was written, and so we lost our 
script. Because of that, Nagaland 
does not have any script of its 
own. But we adopted the Roman 
script. There was a time when 
our parents learnt the Assamese 
script but, because of the dialects 
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and difficult pronunciation, the 
Assamese script could not be 
adopted, and the Roman script 
was adopted, which actually suit- 
ed our different dialects and pro- 
nunciation. So we have now pro- 
gressed in the field of higher edu- 
cation and we are very happy that 
this Bill is now introduced. I am 
sure that this Bill will be passed 
without any opposition. 

We hope that this University 
will not be just a university where 
only certificates will be_ churned 
out and the students will simply 
be given certificates or degrees 
but that this University will bring 
about development in all spheres 
of life—intelectual, moral and 
spiritual—and that it will make 
our young people very good citi- 
zens not of Nagaland alone but of 
the whole country. 

Our people, after a long spell 
of insurgency and fighting, have 
now come to take up education 
seriously and I am sure this Uni- 
versity will benefit the entire 
generation not only of Nagaland 
but also of the neighbouring 
States and also people from other 
parts of the country who would 
like to come and study in Naga- 
land. So, this University will 
benefit not only the people of 
Nagaland but will also interact 
with Universities of other States 
and benefit youth from other 
areas also. 

We are very happy, especially, 
to have this University, and my 
special appreciation goes to Prime 
Minister. Rajiv Gandhi who had 
personally visited this area. He 
not only visited the headquarters, 
but he had himself driven vehicles 
and visited many small villages in 
difficult areas and had gained a 
good knowledge of Nagaland and 
the people of Nagaland. It was 
under his dyanmic leadership and 

his kuiinness for the development 
of our people that it was agreed 
to set up this University in Naga- 
land. 

To clear the doubts of many 
who are thinking whether this 
small University would be of any 
use, I would say that this Univer- 
sity in the extreme north-east 
State will not only benefit the 
people of this area but the coun- 
try as a whole. The people there 
are very happly that they are 
happy that they are being given 
this University. They are happy 
in that they have a sense of be- 
longing, not only to the State or 
area or region but a sense of be- 
longing to this country when such 
institutions for development are 
established. The establishment of 
this University also, I am sure and 
confident, will bring about an 
emotional integration in the coun- 
try, among the people dwelling in 
the State of Nagaland and also 
among the people living in the 
other States   of the  country.  It 

will also solve a great 
12. NOON deal of   unemployment 

problem and also the 
problem of people who are seeking 
admission for higher education. I 
would like to bring to the notice 
of the Government here that this 
year many students came to Delhi 
to seek admission in the Delhi 
University but many had to face 
a great deal of difficulty in getting 
admission in different colleges in 
the Delhi University. It was really 
an ordeal for many of our students 
who had come from far-away dis- 
tance and spending a lot of 
money. Though the Nagaland Uni- 
versity Bill, 1989 will be passed, 
it will take some time to start the 
real functioning of this university. 
Until such time I would like to 
appeal to the Education Minister 
that in matters of admission to 
higher education and technical 
education, the rules may be sim- 
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plified and people coming from 
Nagaland ana North-Eastern 
Stages for admissions in other 
universities may be favourly con- 
sidered so that they may achieve 
higher education to work in the 
new university that is going to be 
established in Nagaland. 

[The Vice-Chairman (Shri Mirza 
Irshadbaig) in the Chair.] 

I thank the Central Govern- 
ment, especially the Prime Minis- 
ter of India. Shri Rajiv Gandhi 
for helping this university to come 
through. It has been a" very long- 
felt need for the 'people of Naga- 
land and way back in 1973 when 
this NEHU (North East Hill Uni- 
versity) was established, at that 
time also with the help and sup- 
port of Nagaland people NEHU 
came into being. Even then 
Nagaland always had the desire 
to have its own university for the 
upcoming young people who can 
be trained, educated to develop in 
every respect so that, they can 
become worthy citizens of this 
great country of India. With this, 
I once again welcome and support 
this Bill.   Thank you. 
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THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): I am 
calling a new Member, Shri Shab- 
bir Ahmad Salaria to make his 
maiden speech. 

SHRI SHABBIR AHMAD SALA- 
RIA    (Jammu    and    Kashmir): 
Mr. Vice-Chairman, Sir,   the Bill 
which has been introduced   with 
regard to the formation of a Uni- 
versity in Nagaland is a welcome 
stand.   It is welcome in as much 
as Nagaland is a far-flung hilly 
area in    north-east of India just 
like the State    of   Jammu   and 
Kashmir which is also situated in 
the    north of    India.    This    Bill 
which has been tabled here makes 
provision for ihe establishment of 
a University to cater to the needs 
of the    people in    that far-flung 
State and thereby to improve the 
educational   opportunities   avail- 
able to these people.    It is our 
earnest hope  that this  Bill will 
go a long way in helping the peo- 
ple of Nagaland who need educa- 
tion more than any other part of 
our country because they are lag- 
ging behind, in     order to bring 
about a complete identity between 
the various sections of our society. 
Irt  order to bring ihe backward 
areas of our State to catch up with 
the rest of the country, it is very 
necessary that such a Bill should 
have    been    paced    before    this 
august House so that the people 
of that land, that State, are en- 
abled to go    ahead    with better 
education and better development. 

However, so far as the State of 
J&K is concerned, we also wel- 
come in the same tone the confer- 
ment of   the    Scheduled    Tribes 

status on certain sections of the 
society in the Ladakh region. We, 
however, feel that the    Govern- 
ment of   Jammu   and   Kashmir 
which had already recommended 
other sections    which are    very, 
very weak and very, very back- 
ward in J. & K, such as Gujars, 
Bakarwals   and   Arghavans   and 
such other .persons living in far- 
flung areas of the State of J&K 
are also accorded    the status of 
Scheduled Tribes.   The fact that 
such a status' has not been accord- 
ed to them   and as against that 
only a portion of the society of 
Jammu and    Kashmir    has been 
accorded that status is likely to 
bring   about friction   which   we 
want to  avoid in the    State of 
Jammu and Kashmir.    In order 
that peace   and    harmony    may 
sprevail in the State also, we feel 
that by not conferring that status 
on      Gujars,      Bakarwals      and 
Arghavans, and by hot accepting 
that till now—although the matter 
is under consideration of the Gov- 
ment of India—is likely to create 
certain misgivings    and   frictions 
amongst the various sections of 
our society in Jammu and Kash- 
mir.    Such things may kindly be 
avoided  so that our    people feel 
one  with  each    other    and.    no 
grounds exist for them to have 
any grudge against anybody else 
and so that we progress hand in 
hand with the rest of our Country 
• towards the    goals which    have 
been earmarked for us by Bapuji, 
Pandit    Jawaharlal    Nehru    and 
Sher-e-Kashmir,  Sheikh  Moham- 
mad Abdulla.     in the State    of 
Jammu and Kashmir, great stri- 
des have been made in the matter 
of education    and  education has 
.been the primarv     consideration 
in. the manifesto of the National 
Conference called Nana Kashmir. 
We feel that this step which has 
heen taken to eive better educa- 
tienl bppjortunities to the people 
of Nagaland bv providing a- spe- 
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cial Act for the establishment of 
their own University is an appro- 
priate step which the Government 
has taken, However, I feel, after 
going through it cursorily, that in 
Section 13 of the Bill the Vice- 
Chancellor has been given very 
sweeping powers  Section 13 
says: 

"(1) The Vice-Chancellor 
shall be appointed by the Visi- 
tor in such manner as may be 
prescribed by the Statutes. 

(2) The Vice-Chancellor shall 
be the principal executive and 
academic officer of the Univer- 
sity, and shall exercise general 
supervision and control over 
the affairs of the University 
and give effect to the decisions 
of all the authorities of the 
University." 

There I request the hon. Mi- 
nister to consider that the powers 
conferred to him are very wide 
and-very sweeping and the more 
the powers the greater the possi- 
bility of the same being abused. 
These powers are uncontrolled. 

Clause 13 further says: 
 (3) The Vice-Chancellor 

may, if he is of opinion that 
immediate action is necessary 
on any matter, exercise any 
power conferred on any autho- 
rity of the University by or 
under this Act and shall report 
to such authority the action 
taken by him on such matter: 

Provided that if the   autho- 
rity concerned    is of   opinion 
that such action ought not   to 
have been taken, it may rtfer 
the matter to the Visitor whose 
decision thereon shall be final." 
I   submit   that   it should   have 
been provided that the action shall 
be subject to ratification by such 
authority within a period to   be 
provided in this Bill and if with- 
in that period that action is   not 
ratified, it shall be deemed to have 
lapsed. 

Similarly, I may request that 
Section 34 of the Bill also deserves 
consideration by the hon. Minis- 
ter. It says 

"(1) Every employee of the 
University shall be appointed 
under a written contract, which 
shall be lodged with the Univer- 
sity and a copy of which shall 
be furnished to the employee 
concerned. 

(2) Any dispute arising out 
of the contract between the 
University, and any employee 
shall at the request of the em- 
ployee, be referred to a Tribu- 
nal of Arbitration consisting of 
one member appointed by the 
Executive Council, one member 
nominated by the employee con- 
cerned and an umpire appointed 
by the Visitor. 

(3) The decision of the Tri- 
bunal shall be final and no suit 
shall lie in any civil court in 
respect of the matters decided 
by the Tribunal. 

(4) Every request made by 
the employee under sub-section 
(2) shall be deemed to be a 
submission to. arbitration upon 
the terms of this section within 

.   the meaning of the Arbitration 
Act, 1940." 

It is my submission that' even 
if you make the decision final, 
there should be some avenue pro- 
vided so that this decision is also 
open to test by some other autho- 
rity. It should be final only to 
this extent that so far as the Tri- 
bunal is concerned, the decision is 
final. But it should be provided 
that there shall be at least one 
avenue which shall decide its cor- 
rectness. 

I shall also draw your kind 
attention to Section 35 of the Bill 
which says: 
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"(1) Any student or candidate 
for an examination whose name 
has been removed from the rolls 
of the University by the orders 
or resolution of the Vice-Chan- 
cellor, Discipline Committee or 
Examination Committee, as the 
case may be, and who has been 
debarred from appearing at the 
examinations of the University 
for more than one year, may, 
within ten days of the date of 
receipt of such orders or copy 
of such resolution by him, ap- 
peal to the Executive Council 
may and the Executive Council 
may confirm,. modify or reserve 
the decision of the Vice-Chan- 
cellor or the Committee, as the 
case may be." 

It is stated here that "any stu- 
dent or candidate for an examina- 
tion whose name has been remov- 
ed from the rolls of the University 
by the orders or resolution of the 
Vice-Chancellor, Discipline Com- 
mittee or examination Committee, 
as the case may be, and who has 
been debarred from appearing at 
the examinations of the Univer- 
sity for more than one year- 
may, within ten days..." It is 
' my submission that the making 
of the decision should be made 
subject to the condition that the 
decision is made after affording 
the concerned candidate or the 
student an opportunity of being 
heard. The power given here is 
not subject to according any oppor- 
tunity of being heard to the con- 
cerned student. It is my submis- 
sion that such a sweeping power 
without giving the affected per- 
son an opportunity of being heard 
or of showing cause is not correct, 
is not in accordance with Article 
14 of the Constitution of India, 
and it is likely to land the student 
in "difficulty, and is also likely to 
render the authority which is ca- 
pable of arriving at a decision to 
arrive at a wrong decision. The 
rule    of   audi   alteram   partem 

should be obeyed, should be res- 
pected in all matters. And if the 
affected person is not to be heard 
and the decision is to be arrived 
at, the decision will in all like- 
lihood be wrong or can be wrong. 
Therefore, it is my submission in 
this respect also that an oppor- 
tunity of being heard to the per- 
son concerned should be afforded 
before the decision is arrived at. 
And without that, the mere pro- 
vision that the decision arrived at 
unanimously will be appealable 
is no solace to the person concern- 
ed because in the meantime the 
punishment is visited on him. It 
is, therefore, my humble submis- 
sion before the hon. Minister that 
these matters may kindly be 
taken into consideration so that 
the Bill is free from these defects. 
Moreover, I have read the Bill 
and I have not found in it the 
provision for the establishment of 
any Chair for improvement, for 
teaching of the Nagaland languag- 
es which are local there, the lan- 
guages that are prevalent there. 
I feel that there should be a pro- 
vision in the Bill for the establish, 
ment of a special Chair which 
will go into the teaching and ins- 
truction of the language which is 
particular to the people of Naga- 
land and which could be fostered 
so that those people can attain a 
greater proficiency in their lan- 
guage, and their language also 
prospers. 

In making this submission, I 
would further make a submission 
that all this power which the 
Vice-Chancellor has been confer- 
red with deserves to be reconsi- 
dered in the light of my submis- 
sion. 

With these submissions, Sir, I 
support this Bill and I would re 
quest that after taking into con- 
sideration the submissions I have 
made, the Bill may kindly be 
passed. •        f 
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THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG):' Shri 
Jerlie E. Tariang-Please conclude 
within three minuts. 

SHRI JERLIE- E. TARIANG 
(Meghalaya): Mr. Vice-Chair- 
man, Sir, I will try to complete 
within the limited time. I would 
-like to express my personal gra- 
titude to the Prime Minister and 
the Government and the Minister 
concerned for having brought this 
Bill for the establishment of Na- 
galand University. Nagaland is' 
one of the States comprised with- 
in the jurisdiction of the North- 
Eastern Hill University which is 
in Shillong, the capital of my 
State; Sir, it is true that it is 
very necessary that these Univer- 
sities should be opened in as 
many areas as possible in the 
North-East as we have different 
cultures, different languages and 
different problems. I do not want 
to go into the merits of the Bill 
as. it has been already explained 
by my previous speakers. I would 
only like to comment that it is 
really important that other Uni- 
versities should also be expanded, 
and more Universities should be 
established. For instance; the 
NEHU, the North-Eastern Hill 
University comprises four States— 
Meghalaya, Nagaland, Mizoram 
and Arunachal Pradesh. Sir, you 
know the communication problem 
between one State and the other. 
The hill tribal people of the 
North-Eastern Region have differ- 
ent cultures and different ways of 
life and different habits of food 
and other things. It is only fair 
if these students are given higher 
education in their own home 
States. Another factor is that 
they are facing a lot of problem 
in getting seats elsewhere in the 
country. There is also a lot of . 
frustration in the minds of the 
young people. Educated as they 
are, they would like to go for fur- • 
ther studies, but they find that 
they are not welcome in many of 

the university campuses. The 
NEHU cannot provide all the re- 
quirements of every State. This 
University itself is not having 
enough seats. Now, Mizoram is 
the next State which may, due to 
its educational standard, and 
otherwise too, I think Mizoram 
may like to go for another univer- 
sity. And I am sure that the far- 
flung Arunachal Pradesh people, 
they are also coming up. And 
soon they too would like to have 
a university of their own. Sir, I 
would therefore submit that it 
will be in the fitness of things if 
the Government would go deep 
into ths aspect whether it is not 
proper-also to have separate uni- 
versity for Mizoram. .As at pre- 
sent, they have got campuses in 
Aijawal and in Kohima, i.e., in 
Nagaland and in Mizoram, and in 
order to bring satisfaction and 
. privileges to all those people in 
bulk in the present universities, 
they should have their own uni- 
versities so that they can serve 
their interests better. 

Sir, it will be better that we 
all welcome the Nagaland Uni- 
versity Bill. My only request is 
that the Minister concerned 
would ccnsider this aspect that 
the NEHU which is another Cen- 
tral University in Shillong can- 
not accommodate all the require- 
ments of the States from that part 
of the counry. Therefore, an- 
other university should be started 
in Mizoram and I am sure that 
this will bring the desired results 
and fulfil the aspirations of the 
people of the North-East. Thank 
you. 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG): I have 
to inform the Hon. Member that 
the Prime Minister will make a 
statement regarding the Nagar 
Rozgar Yojana at 12.50 p.m. to- 
day. 
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[Shri Mirza Irshadbaig] 

Now, Prof. Asima Chatterjee 
will speak for a few minutes on 
the Nagaland University Bill. 

PROF. (MRS.) ASIMA CHAT- 
TERJEE (Nominated): Mr. Vice- 
Chairman, Sir, I rise to support 
the Nagaland University Bill. 
Considering the geographical si- 
tuation and the demands of the 
people of Nagaland, based on 
valid reasons, the need to have a 
Central university, for the State 
of Nagaland has been felt and I 
am very happy that this Central 
University is going to be establi- 
object has been well established 
shed very soon at lumami. The 
at page 40 of the Bill and also in 
section 4 at page 3. The Bill has 
been well drafted. But I have a 
few comments to make. 

First of all, I want to say that 
the routine type of curricula and 
courses should not be followed 
in this university. This universi- 
ty should have some speciality 
depending on the geographical 
situation and the natural resour- 
ces. I would like to suggest in 
this connection that chemical 
technology, courses on forestry 
and social forestry should 
be implemented because there 
are vast forests and courses 
on food technology should also be 
introduced in this university. This 
should be done for the welfare of 
the people so that the State can 
generate more employment oppor. 
tunities. There is one more im. 
portant point. The ■ traditional 
culture and arts should be deve- 
loped by all means. At the same 
time, UGC directive, should be 
followed while appointing lectur. 
ers.  

Lastly, for the discipline of the 
students, as has been pointed out. 
appointment of Proctor is a good 

suggestion. Proctor should be 
appointed whose duty should also 
be to guide the students 
regarding  the courses they 
should study, helping to overcome 
the difficulties faced by the stu- 
dents in these academic activies. 
Moreover, the Proctor should have 
an advisory committee as well 
who should be able to help the 
Proctor by guidelines so that the 
Proctor may execute his duties 
efficiently. 

These  are the few points I 
wanted to raise, and with this, I 
support the Bill. 

SHRI L. P. SHAHI: As I stat- 
ed, I have been hearing the obser- 
vations made by hon. Members. 
Some of the items suggested 
would actually form part of the 
courses of studies that are to be 
framed. So far as inclusion of 
forestry and agriculture is concer- 
ned, it has been given on page 3, 
paragraph 4 of the Bill "To make 
provisions for integrated courses 
in humanities, natural and phy- 
sical sciences, social sciences, agri- 
cultural science and forestry and 
other allied disciplines in the edu- 
iational programme of the uni- 
versity". So that has to be kept 
in mind. After all, if a university 
is going to funition in Nagaland, 
it has to function in the atmos- 
phere that prevails there. Agri- 
culture will be a part of it; horti- 
culture will be a part of it. That 
has to be included in the courses 
of studies which will be finalised 
later on. 

[THE   DEPUTY      CHAIRMAN 
in the Chair]: 

So far as the power of the Vice- 
Chancellors are concerned, it is 
in tune with other Central Univer- 
sities'- Already there are ten Cen- 
tral Universities in the country. 
So, this is nothing new. 

So far as providing special 
chair for language of Nagaland 



 

SMALL INDUSTRIES DEVE- 
is concernel, as suggested by my 
hon. friend, I would like to bring 
to the notice of the House that 
Nagaland has 14 tribes with as 
many as 52 dialects. Any big 
village in Nagaland has its own 
dialect. There is no common 
language as such. But those who 
are educated persons in Nagaland, 
they have adopted English to a 
greater extent and the Roman 
script. Geographical situation is 
such that Lumami is in the centre 
of Nagaland. 

I now request the House to pass 
this Bill, 

THE DEPUTY CHAIRMAN: 
The question is: 

"That the Bill to establish 
and incorporate a teaching and 
affiliating University in the 
State of Nagaland and to pro- 
vide for matters connected 
therewith or incidental thereto, 
be taken into consideration." 
The motion was adopted. 

THE DEPUTY CHAIRMAN: 
We shall now take up clause-by- 
clause consideration of the Bill. 
Clauses 2 to 48 and the Schedule 

were added to the Bill. 

Clause 1, the Enacting Formula, 
and the Title were added to the 

Bill. 
SHRI L. P. SHAHI: I move: 

"That the Bill be passed." 

The question was put and the 
motion was adopted. 

SMALL INDUSTRIES DEVELOP- 
MENT BANK   OF INDIA BILL, 

1989—Contd. 
THE DEPUTY CHAIRMAN: 

Prof. Chandresh P. Thakur to 
continue. 

PROF. CHANDRESH P. 
THAKUR (Bihar): Thank you 
for giving me this opportunity to 
continue my interrupted presen- 
tation on this Bill. Last time I 
spoke, there was a lot of pande- 
monium in the House and it 
seems that the Opposition was 
not interestsd in it. As I said 
last time, for accelerated deve- 
lopment of industry we need 
much larger and greater monen- 
tum in the growth of small firms. 
A dominant proportion of total 
production, total employment and 
number of firms fall in the small 
firms category and frorn this point 
of view there is great scope for 
further development of 
this sector. However, we find 
that there is a high incidence of 
sickness RBI study shows that 
7-8 per cent of the total sick units 
are in the small sector and 15 per 
cent of the total outstanding 
credit also belongs to this sector. 
Sixteen hundred crore of rupees 
are stuck up in the sick units. The 
question arises, why are there so 
many units sick? There are pro- 
blems with regard to the poor 
project choice, with regard to 
poor entrepreneueurship and in- 
efficient project management. 
Over and above that, there are 
problem of market constraint, 
obsolete technology and inade- 
quate finance. This Bill is going 
to strengthen the financial pic- 
ture, hopefully if the resources 
are utilized with imagination and 
care. 

We need to appreciate that the 
IDBI schemes, like the margin 
money, viability studies or nurs- 
ing programmes are welcome but 
there was a deadline set by the 
RBI for viability studies and the 
nursing programmes. I do not 
know whether the deadline has 
been crossed by a wide margin or 
not but it seems that whatever 
the progress, it is not sufficient 
because that should have been re- 
flected in the quality of improve- 
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